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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHI

O.A. NO. 954/2000

New Delhi , this the 07th day of March 2002

HON'BLE SHRI GOVINDAN S. TAMPI, MEMBER (A)

Smt. Raj Shree W/o late Rajinder Singh
Ex. Driver Gr. A Special
Under Chief Crew Controller NR Gaziabad
R/o R.-72 Rail Enclave, Sector 12
Pratap Vihar, Gaziabad..

Miss. Uma Raghav, d/o Late Sh. Rajendar Singh

Miss. Neeraj Raghav d/o Sh. Rajinder Singh

Miss. Lata Raghav D/o Late Sh. Rajinder Singh

Sh. Dushyant Singh Raghav S/o Sh. Sh. Raghav

(All resident of R-72 Rail Enclave Gaziabad.

Sh. Dinesh Singh Raghav
S/o Sh. Rajendar Singh
Enquiry cum Reservation Clerk,
Central Enquiry, DRM Office,
New Delhi

, Appli cants

(By Ms Meenu .Mai nee, Advocate)

V EkSUS

Union of India through
The General Manager, Northern Railway,
Baroda House, New Delhi

The Divisional Railway Manager,
Northern Railway,
State Entry Road,
New Delhi

The Divisional Supdt. Engineer,
Nothe r r, Rail way ,
State Entry Road,
New Delhi

, Respondents

I  £3 y o n R L Dhawan, Advocate)

ihis application seek;

0 R D E R(ORAL)

regularisation of the quarters

allotted to Sh. Rajinder Singh, applicant No. 1 in the

unammended O.A. (now deceased), in the name of Dinesh Singh

Raghav it i s soii and applicant No. 5 (applicant No. 2 in the



un-amended OA) , refund of amount arbitrarily recovered from

his DCRG of the former , payment of leave encashment ,

'  payment of interest on the delayed amount of the DCRG as well

as release of post retirement passes.

2.Heard Ms Meenu Mai nee learned counsel for the

applicants and Sh. R L Dhawan, learned counsel for the

respondents.

3. To state the facts in brief Sh. Rajinder Singh

joined Indian Railway on 10.9.62 as Fire Dropper from which

capacity he finally rose to the post of Driver Grade I by

1996. He was thereafter, medically decategorised and offered

the post of Office ouperint©ndent which he declined and

retired on the ground of medical invalidation on 14.1 .97.

The individual who had been allotted Railway Quarter N.

350/M Railway Sain Colony Gaziabad sought and was permitted

to retain the quarter upto 13.5.1997. He sought extension

thereof by another 6 months . In between on 15. 1 .97 the case

of his son Dinesh Singh Raghav ,"(applicant. No. 6 in this OA)
was considered for appointment on compassionate ground and he

was .posted as Enquiry-cum-Reservation Clerk on 1 1 .12.97. In
reply to the request made on 2.5.1997, for the extension of
the quarters, the respondents on 29. 1 .98, directed the
■vacation of the premises. The request made thereafter for
regularisation of the said quarters in the name of son who
hae since been appointed as Enquiry-cum Reservation Clerk

..ot ouooeeo. inougn, the respondents had asked for
ruain det^iU >Mt.n regard to the regu 1 arisation of the

quarters, notmng was decided and it transpired that the
eapond.no^ w^fe insisting on the vacation of the quarters

decision could be taken for the regularisation of "
qu^, .ers m w.-icn cingh's name and-/ or release of
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